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Before The National Green Tribunal,

Principal Bench, New Delhi.

O.A. No. 115 of 2025
COUNTER AFFIDAVIT
(On behalf of the Opposite Party No.3)

Nitin Srivastava Applicant

State of U.P. and others ... Respondents

APPLICATION FOR TAKING ON RECORDS

The applicant-Respondent No. 3 respectfully begs

to state as follows:

That filing of the accompanying Counter Affidavit in
reply to the above noted original application is
necessary and expedient for the just and, proper

adjudication of the case.
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WHEREFORE, it is respectfully prayed that the
accompanying Counter Affidavit may kindly be accepted

and brought on records of the case.

New Delhi Mw@

Dated: 22072025 ’ (Lokesh Kumar Choudhary)
MLA,W Advocate
s @
(Anuj Pandey) (Ajay o ah)
Advocate
Advocate

OFFICE: 23A, GF Middle Circle, Sujan
Singh Block, Connaught Place, New
Delhi-110001,

Mob. No.: +91 9560216710,

Email: veerlokesh(@gmail.com

Advocates

Counsels for Respondent No.3
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Before The National Green Tribunal,
Principal Bench, New Delhi.
O.A. No. 115 of 2025
COUNTER AFFIDAVIT
(On behalf of the Opposite Party No.3)

\}\.h{ -

Nitin Srivastava > p’phcant

;;;;

Versus

State of U.P. and others
.................. Respondents

Counter Affidavit on behalf of Respondent No.3
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Government Service, do hereby solemnly affirm and

state on oath as under:-

1. That the deponent is respondent no.3 herself in the

| present application as she is presently posted as
Principal, Neta ji Subhash Chandra Bose
Government Girls Post Graduate College, Aliganj,

. Lucknow,which is a pure Government College being
governed by Higher Education Department,
Government of Uttar Pradesh. A copy of the identity
proof of the deponent is being annexed herewith

" this Counter Affidavit.

2. That the deponent is the answering respondent
no.3 in the above noted application. She states that

- she is well conversant with the facts of the present

| case.

3. That the deponent has read over and understood

the contents of original application and as such she

- 1s giving parawise reply thereto.
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Lucknow Development Authority with the help of

- Lucknow  Police in  presence of  Higher

Administrative Authorities. The said encroachment

was removed from college land after marathon

efforts of two decades. The Present Application is

| only giggling of encroachers they are trying their

best to harass the respondents especially

respondent no.3., by filing present application

- which 1s based on wrong facts with malafide
intention.

5. That the contents of para 2 and 3 of the'original

application are absolutely false, incorrect hence

* denied. It is further submitted here that Netaji

Subhash Chandra Bose Rajkiya Mahila Snatkottar

Mahavidyalaya, Aligan] Lucknow was established

~under full efforts and guidance of Bharat Ratna

Shri Atal Bihari Bajpai, Ex-Prime Minister of India

in the year 1997. It is further submitted here that

/ é:ﬁﬁ?utlally 100 girls took admission in the year of

“sestablishment of Netaji Subhash Chandra Bose

A \‘e
2. 'L .

&ya Mahila Snatkottar Mahavidyalaya, AhganJ

o “is about 2800.

Qo
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6. That in reply to the contents of para 4 of the
original application it is humbly submitted that
after getting removal of encroachment made by the
adjoining residents of the college building belonging

 (house No. SP-13 to 24), a false complaint has been
made by the applicant alleging false allegation of
cutting trees. It is further submitted here that as
collage was continuously making efforts to remove
the encroachment since two decadesi some
encroachers/ annoyed persons i.e. Smt. Sudha
Agrawal, Mrs. Seema Kidwai, Smt. Manjula Tiwari,

. Neeraj Kumar and one Artiman Tripathi residents
behind the college, on the basis of apprehension on
similar facts and circumstances have already filed
a Writ Petition bearing No0.14356/2019 (Writ-C)

- before Hon’ble High Court of Judicature at
Allahabad, Lucknow Bench Lucknow which is

> W
Wmm

pendmg for adjudication and a detailed counter

eal

i‘daVIt has already been filed by the deponent in
‘th‘e,,,‘. gtforesald writ petition. The copy of Counter
e affldawt filed in Writ Petition No. 14356/2019 is

Fr e /éing annexed herewith as Annexure No. Ca-1.

7. That in reply to the contents of para 5 of the
original application it is humbly submitted ‘that the -
that nothing wrong has been done by the

w




I

answering respondents rather tireless efforts have
been made by the deponent for the removal of
- encroachment. As a result of which this fake
complaint with malafide intention has been filed by
applicant in connivance with encroachers.

.That in reply to the contents of para 6 of the
- original application it is humbly submitted that
Lucknow Development Authority, Lucknow vide
letter No. 28 /Upa.C./97 dated 24.04.1997 allotted
4.91 Acre land for the establishment of the college,
out of which 2.517 acre land was wused for
educational purpose and remaining Area 2.393
Acre land was for the purposes of park and sports
. ground. It is further submitted that accordingly the
land is being used by the college. The Copy of the
letter No. 28/Upa.C./97 dated 24.04.1997 issued
by the Vice Chairman, Lucknow Development

Authority, Lucknow ANNEXURE NO. CA-2 to this

no.2.

\M,\S\
QY-

>
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10. That the contents of para 8 of the original
application is false, incorrect hence denié:d. It is
further submitted here that the applicant is well
aware of the facts that a writ Petition No.
14356/2019, is pending before Hon’ble High Court
at Lucknow Bench for adjudication but just in
order to harass the deponent and under some

- illegal motive best known to him, present
application has been filed by him. \

Additional Facts

11. That the local residents who are the owners of
House No. S.P.-13 to S.P.24 were the encroachers
of 2.517 acres land of College. These encroachers
had made unauthorized encroachments over 2.517

~acre land of College, by raising

temporary/permanent constructions by installing

\H/fjhat for removing encroachments over the
“land of college, several complaints were made by
" the college to the District Magistrate, Lucknow. The
copies of some of the complaints including the

complaint  letter  No. 268/2005-06 dated

a2
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12.12.2005 are being annexed herewith collectively
as ANNEXURE No. CA-3 to this Counter Affidavit.

13. That the then District Magistrate, Lucknow
took cognizance of the complaints and assigned
inquiry to the Additional District Magistrate (City),
Trans Gomti, Lucknow by nominating him as the
Inquiry Officer. The Additional City Magistrate-V,
conducted on spot inspection. The Additional City
Magistrate-V, Lucknow in his report found
unauthorized possession of the encroachers/local

. residents (owners of the House No. S.P.-13 to
S.P.24), including the petitioner/applicant.

14. That thereafter the College vide its letter No.
323 /Bhawan Atikraman /2005-06 dated
02.02.2006 informed the District Malgistrate,
Lucknow, that owners of the House No. S-P. 21, 22,

g AL ‘ o
‘gw Ckgments have yet not been removed. The

A

3y

*i‘f{the said letter dated 02.02.2006 is being

Gorn
e

ounter Affidavit. |

15. That the College vide letter dated 19.09.2023
requested the Secretary, Higher Education, U.P.
Government, Lucknow to take appropriate action

QT
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for removing the encroachments from the land of
the College. The copy of letter No. 180/2023-24
~ dated 19.09.2023 is herewith collectively being
annexed ANNEXURE No. CA-5 to this ‘Counter
Affidavit.

16. That in continuation of event the Secretary,
| Lucknow Development Authority, Lucknow vide
letter dated 13.08.2024 fixed 21.08.2024 for
removing encroachments from the land of college
- and requested the Joint Commissioner of Police,
Law and Order, Lucknow to make available
sufficient Police force on %1' 08 2024 in the before
noon at 11:00 a.m. The Copy of the said letter
dated 2?.08.2024 i1s being annexed herewith as
ANNEXURE NO. CA-6 to this Counter Affidavit.

17. That 1t 1s needful to mention here that a

complamt has also been lodged by the college

1St the encroachers at the Anti-Bhu-Mafia

g  , Uttar Pradesh. The Complaint was
eg ‘ired bearing No. 41015719000255.

/That it 1s pertinent to mention here that the
/

"\44

®ean,

Z

\7 ﬁzleponent is a law abiding citizen. There is no
- complaint against her. She has been performing

her duties for the welfare of college and students.

She has not violated any norms and regulation

A
A
. 3

(@\M/
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| provided in the “The Environment protection Act,
1986”7, the National green Tribunal Act, 2010 etc.
The copy of photographs of the college premises
showing the greenery and plantation is being

annexed herewith as Annexure No.CA-7.

19. That it is needful to mention here against fake
complaint made by applicant the authorities of
- forest department visited twice in ' collage
compound but found nothing objectionable.

20. That the application filed by the applicant is
- misconceived, devoid of merits and the grounds
taken by the applicant in the present original
application and are against the material facts,
hence not sustainable in the eyes of law, thus

- present original application deserves to be

AT, '

A A ﬁfifi%smlssed with exemplary cost.

. TR\
W
Deponent
: -";5 < ‘;‘, J;’;&% . .
N i Verification
\\Q{TZ‘ I, the above named deponent do verify that

- the contents of para 1-5,7,9-11,17,19 of this
counter affidavit are true to my personal knowledge

and those of paras 6,8,12,14-16,18 are believed by

59




60

12

me to be true on the basis of records and remaining

. para 20 is believed by me to be true on the basis of

legal advise.

Lucknow: W AR\

Dated: Deponent

I, identify the deponent who ha

signed before me. &WM
(Anuj Patidey)
’::,?}m:\‘? Advocat
o \‘\?j; vocate
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

LUCKNQW BENCH LUCKNOW

Qufh Comnisgonsar

$” Agrawal, W/o Sri Heera LaksAgrawd
QuUEeRTion - M.Sc., M.Ed., retired Principal, Mahila
Inter College, Lucknow, R/o. SP-17, Sector-C, Aliganj,

Lucknow.

2. Mrs. Seema Kidwai, aged about 39 years, W/o Sri
7K. Kidwai, Qualification -M.A., occupation -
Honsewife, R/o. SP-16, Sector-C, Aliganj, Lucknow.

3. Smt. Manjula Tewari, aged about 55 years, W/o Sri
Om Prakash Tewari, occupation - Housewilc, R/o. SP-
23, Sector-C, Aliganj, Lucknow.

4. Neeraj Kumar, aged about 45 years, S/o Late
R.N. Kapoor, Qualification - Post Graduate  In
Management, occupation - freelancer, R/o. SP-11,
Sector-C, Aliganj, Lucknow.

5. Artiman Tripathi, aged about 06 years. Slo St
S.S. Tripathi, occupation - retired Government servant,
R/o. SP-24, Sector-C, Aliganj, Lucknow.

* k% HALLEHARLAD

. Petitioners

Versus.

1. State of U.P. through Principal Secretary, Awas,
Government of 1J.P., Civil Secretariat, Lucknow.

U.P., LLucknow.

Principal, Netaji Subhash Chandra Bose Government
Girls Postgraduate College, Aliganj. Lucknow.

Lucknow Development Authority, Lucknow through
its Vice Chairman/Secretary.

Principal Secretary, Higher Education, Government of

. \N“m ..Opp.Parties
¥
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COUNTER AFFIDAVIT ON BEHALF OF THE OPP.
PARTY NO. 3

* ok k
I, Rashmi Bishnoi aged about 59 years, Wife of Shri
Ravindra Pal Singh, Resident 202 Grandeur Park
apartment, B 50, Mahanagar Extention, Opposite J
Park, Lucknow, Uttar Pradesh-226006 Educational
qualification Ph.D., Occupation- Government Service,
do hereby solemnly affirm and state on oath as

under:-

That the deponent is presently posted as Principal.
Netaji Subhash Chandra Bose CGovernment Girls
Postgraduate College, Aliganj, Lucknow. A copy of the
identity proof of the deponent i1s being annexed
herewith this Counter Affidavit. The deponent is duly
authorised to do parivee fer and on behall of the
answering Opposite Parties in the above noted Writ
Petition. She states that she is well conversant with

the facts deposed to hereunder.

That the deponent has carefully gone through the
Writ Petition and its annexures and the affidavit filed
in support thereof and has understood the contents

thereof.

That the contents of paragraph 1 and 2 of the Writ

Petition need no comments.
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4. That the contents of paragraph 3 of the Writ Petition
are incorrect, misleading and misconceived hence

denied. In thisrespect, the facts, which are having

material relevance, are being submitted hevrein

under:-

A. That it is pertinent to submit that Netaji Subhash
Chandra  Bose Rajkiya Mahila  Snatkottar
Mahavidyvalaya, Aliganj Lucknow was established
under full efforts and guidance of Bharat Ratna Shri
Atal Bihari Bajpai, Ex-Prime Minister of India in the
year 1997. Initially 100 girls took admission in the
year of establishment of Netaji Subhash Chandra
Bose Rajkiya Mahila Snatkottar Mahavidyalaya,
Aliganj Lucknow (in short referred tc as the ‘College”).
At present the strength of the students in the college

is 2800. The College in question is 3-Grade College.

B. It is submitted that the proposal! for changing land
use of the land use submitted vide letter no. said
6765 dated 10.04.1997 of the City and Country
Planning Department, U.P. Copy of the said letter
dated 10.04.1997 is being annexed herewith as

ANNEXURE NO. CA-1 to this Counter Alfidavil. The

State Government vide Government Order no. By
order No. 1424 / 29-A-3-97-28 LUC / 97 dated

11.04.1997 directed to publish the change of land
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use 1r: local newspapers as well. Copy of the
Government Order dated 11.04.1997 1s being

annexed herewith as ANNEXURE NO. CA-2 to this

Counter Affidavit.

That it is pertinent to submit that the Lucknow
Development  Authority, Lucknow letter = No.
28/Upa.C./97 dated 24.04.1997 allotted 4.91 Acre
land for the establishment of the college, out of which
land use of 2.517 acre was for educational purpose
and the land use of remaining Area 2.393 Acrea land
was for the purposes of Park and sports ground.
Copy of the letter No. 28/Upa.C./97 dated
24.04.1997 issued by the Vice Chairman, Lucknow
Development Authority, Lucknow i1s being annexed

herewithh as ANNEXURE NO. CA-3 to this Counter

Affidavit.

That the construction of the building of college had
started on 17.05.1997; which had completed on
15.08.2000. After the completion of construction of
the college, the building of college was handed over
on 06.09.2005 to the Principal of the postgraduate
College by the Regional Higher Education Officer,
 Lucknow, representative of the Director, Higher
Educatior:, U.P., Allahabad (now Prayagraj),

Execuitive Engineer-1 and the Junior Engineer,
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Lucknow Development Authority. Copy of the letter
dated 06.09.2005 is being annexed herewith as

ANNEXURE NO. CA-4 to this Counter Affidavit.

That it is pertinent to submit that due to the
unauthorized encroachments over the land of college
by the local residents, boundary wall of the college

could not constructed.

That it is relevant to submit that the local residents
who are the owners of House No. S.P.-13 to S.P.24
are the encroachers of 2.517 acrea land of College.
These encroachers have unauthorizedly made
encroach- ments over 2.517 acre land of College, by
raising temporary/permanent constructions by
installing Tinshed. They have established hospital,
Jim, Printing Press etc., over the land of college. The
unauthorized commercial activities over the land of
college, being most illegal, is not only against the
interest of the property of the coliege but the same is
also against the safety/security of the girl students of

the college.

That the College issued letter No. 258 to 267 dated
12.12.2005 the unauthorized encroachers/owners of
the House No. S.P.-13 to S.P.24 to remove the illegal

encroachments made by them from the land of the

college. Copy of the said letter/Notice No. 258 to 267
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dated 12.12.2005 are being annexed herewith

collectively as ANNEXURE NO. CA-5 to this Counter

Affidavit.

That for removing encroachments over the land of
college, several complaints were made by the college
to the District Magistrate, Lucknow. The copies of
some of the complaints including the complaint letter
No. 268/2005-06 dated 12.12.2005 are being

annexed herewith collectively as ANNEXURE NO.

CA-6 to this Counter Affidavit.

That then District Magistrate, Lucknow took
cognizance of the complaints and assigned inquiry to
the Additional District Magistrate (City), Trans Gomti,
Lucknow hy nominating him as the Inquiry Officer.
The Additional City Magistrate-V, conducted on spot
inspection. The Additional Cily Magistrate-V,
Lucknow in his report dated 06-01-2006 reported
encroachrrents by the local residents over the land of
college. Copy of the said Inspection Report dated
06.01.2006 'is being annexed herewith as

ANNEXURE NO. CA-7 to this Counter Affidavit.

That on the College’s complaint dated 12.12.2005, as
directed by the District Magistrate, Lucknow some
action was taken to remove encroachments but most

of the land of the college still remained in
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unauthoerized possession of the encroachers/local
residents (owners of the House No. S.P.-13 to S.P.24),

including the petitioners.

That therefore the College vide its letter No.
323 /Bhawan Atikraman/2005-06 dated 02.02.2006
informed the District Magistrate, Lucknow that
owners of the House No. S-P. 21, 22, 23 and 24 are
still in possession over the land of college by making
illegal encroachments but the encroachments have
yet not been removed. Copy of the said letter dated
02.02.2006 is being annexed herewith as

ANNEXURE NO. CA-8 to this Counter Affidavit.

That the College vide letter dated 06.06.2011
requested the Secretary, Higher Education, U.P.
Government, Lucknow to take appropriate action for
removing encroachments from the land of the college.
Copy of the said letter dated 06.06.201] is being

annexed herewith as ANNEXURE NO. CA-® to this

Counter Affidavit.

That the Cocllege through various letters requested
the District Administration, Commissioner, Lucknow
Division, Lucknow, Sachiv, Lucknow Development
Authority, Lucknow. Copies of the letter no. 53 dated
02.06.2011, no. 54 dated 06.06.2011, Letter no. 247

dated 16.01.2019, Letter no. 242 dated 12.01.2019
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and the leiter no. 180 / 2023-24 dated 19.09.2023
are being annexed herewith collectively as

ANNEXURE NO. CA-10 to this Counter Affidavit.

That the Sachiv, Lucknow Development Authority,
Lucknow vide letter dated 13.08.2024 fixed
21.08.2024 for removing encroachments f{rom the
land of coillege and requested the Joint Commissioner
of Police, l.aw and Order, Lucknow to make available
sufficient police force on 21.08.2024 in the before
noon at 11:00 a.m. Copy of the said letter dated
13.08.2024 is being annexed herewith as

ANNEXURE NO. CA-11 to this Counter Atfidavit.

That the complaint has been lodged by the college
against the encroachers at the Anti- Bhu-Mafia Portal,
Uttar Prodesh. Copy of the Complaint No

41015712000255 is being annexed herewith as

ANNEXURE NO. CA-12 to this Counter Affidavit,

That the photographs of the illegal and unauthorized
encroachments over the land of college is being

annexed herewith as ANNEXURE NO. CA-13 {o this

Counter Affidavit.

That Additional City Magistrate-V, Lucknow

conducted on spot inspection and vide letter dated

'« » 31.01.2025 has requested the Sachiv, Lucknow
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Development Authority, Lucknow for fixing date for
removing encroachment by 12 persons [rom the land
of college. so that on the date so fixed, sufficient
police force may be made available for removing
encroachment from the land of college. Copy of the
letter dated 31.01.2025 is being annexed herewith as

ANNEXURE NO. CA-14 to this Counter Affidavit.

That in pursuance of the aforesaid letter dated
31.01.2025 till date no action has teen taken by the
concerned authorities for removing unauthorized
encroachments from the land of the college therefore
the Principal of the College vide letter dated
10.02.2025 has requested the Sachiv, Lucknow
Development  Authority, Luckrnow for taking
appropriate  necessary  action  for removing
encroachments from the land of College. Copy of the
said letter dated 10.02.2025 is being annexed

herewith as ANNEXURE NO. CA-15 to this Counter

Affidavit.

That the unauthorized illegal encroachments over the
land of college is against the interest of the college

and its girls students.

That therefore, it would be expedient in the interest
of justice that the authorities concerned may kindly

be directed to take appropriate action for removing




70

.C,"l

22

encroachments from the land of college in the

interest of the college and its students.

That the contents of paragraph 4 to 8 of the Writ

Petitior: need no comments.

That the contents of paragraph 9 of the Writ Petition
are incorrect, misleading and misconceived hence
denied. It is submitted that the land which is being
said to be green belt by the petitioners, has been
developed as a park and play ground for girl students
by the Government, and a large nuinber of medicinal
and fruit trees have been planted over the land in
question by the college, whereas the petitioners
themselves are destroying its nature, every day anti-
social elenients and stray animals «re roaming freely
in the college. Due to the illegal, unauthorized
activities of the encroachers and the movement of the
stray eammals the cleanliness and peacelul
atmosphere of the college has been adversely

affected.

That the contents of paragraph 10 to 15 of the Writ
Petition are incorrect, misleading and misconceived
hence denied. It is submitted that the proposal FOR
changing land use of the land use submitted vide

letter no. said 6765 dated 10.04.1997 of the City and

Country Planning Department, U.P. Copy of the said
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letter dated 10.04.1997 is being annexed herewith as

ANNEXURE NO. CA-12 to this Counter Affidavit. The

State Government vide Government Order no. By
order No. 1424/29-A-3-97-28 LUC/97 dated
11.04.1997 directed to publish the change of land
use in iccal ﬁewspapers as well. Copy of the
Governruent Order dated 11.04.1997 is being

annexed herewith as ANNEXURE N(Q. CA-13 to this

Counter Affidavit.

That the contents of paragraph 16 to 20 of the Writ
Petition are not admitted as stated. It is submitted
that the then principals of the college repeated
requested the local residents/encroachers (including
the petitioners) to remove their illegal unautohrised
illegal possession from the land of college which is a
government land so that the construction of
boundary of the college may be constructed and the
movemerits of unwanted elements could be stopped.
But they deliberately did not remove illegal
encroachiments instead they have opened doors in
the backyards of their unauthorized temporary

construction.

That the contents of paragraph 21 to 28 of the Writ
Petition are incorrect, misleading and misconceived

hence denied and in reply thereto the contents of
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11.

24

preceding paragraph 4 of this Counter Affidavit are

reiterated.

That the contents of paragraph 29 of the Writ Petition
are iﬁcorxrect, misleading and misconceived hence
denied. It is submitted that a massive tree plantation
program was carried out on various national festivals
and other occasions by the girl students of the
college, NCC, NSS and Ranger volunteers, professors
and emplovees and more than 300 [ruit and
medicinal plants were planted, whereas the
encroachers polluted the environment terribly by
unauthorizedly constructing plastic sheds, tin sheds
and concrete siructures at the back side. A huge
heap of garbage was collected by these people
(including the petitioners), which ted to [oul smel

and pollutior.

That the contents of paragraph 30 to 31 of the Writ
Petition are incorrect, misleading and misconceived
hence denied. It is submitted that the petiti_oners
and other local residents are trying to continuously
retain their possession by placing false, incorrect and
wrong facts before the Hon'ble Court with bad
intention to usurp the property of tlie college. The
college is continuously making efforts to remove the

encroachment. The College through has made
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continuous efforts by writing various letters to the
District administration, Lucknow Development
Autharity, Taicknow to take actions {or removing the
encroachments from the college’s land. In this
regard, the contents of preceding paragraph 4 of this
Counter Affidavit are reiterated. As stated earlier, the
Additional City Magistrate-V, Lucknow conducted on
spot inspection and vide letter dated 31.01.2025 has
requested the Sachiv, Lucknow Development
Authority, Lucknow for fixing date for removing
encroachment by 12 persons from the land of college,
so that on the date so fixed, sufficient police force
may be made available for removing encroachment
from the land of college. In pursuance of the
aforesaid letter dated 31.01.2025 till date no action
has been taken by the concerned authorities for
removing unauthorized encroachments {rom the land
of the college therefore the Principal of the College
vide letter dated 10.02.2025 has requested the
Sachiv, Lucknow Development Authority, Lucknow
for taking appropriate necessary action [or removing
encroachments from the land of College. The
unauthorized illegal encroachments over the land of
college is against the interest of the college and its
girls students. Therefore, it would he expedient in the

interest of justice that the petitioners who are
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amongst the unautorised encroachers over the land
of College, may kindly be directed to remove their
illegal/ unauthorised encroachments from the land of

college {Government land) in the interest of the

college and its students as well.

That the contents of paragraph 32 of the Writ Petition
are not admitted as stated. The answering Opposite
Parties are advised to state that the grounds raised
by the Petitioner in the Writ Petition are wholly
misconceived, untenable and without any force. The
Writ Petition deserves to be dismissed with costs

being devoid of merits.

amt

LUCKNOW,; , P &’)Ai\_,,

“cem\r
DATED: 3 lg) 2025 DEPONENT
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VERIFICATION

I, the above named deponent, do hereby
verify that the contents of paragraphs 1 and 2 of this
affidavit are true L(l ﬂWWn knowledge, those of

paragraphs (\Nz "O 1‘ are true to my

informaticn derived frWhe records and those of

ot ,c' o ~

paragraphs are believed to be

true on legal advice sought. No part of it is false and

nothing material has been concealed. So help me

God.

LUCKNOW: e W gubw®
. copw 200 -

DATED: O g,,zozs DEPONENT

IDENTIFICATION
I, identify the deponent, who
has signed before me.

N ,
Clerk to t%m of the

C.S.C. Lucknow Bench.
Solemnly affirmed before me onglb|%2|W at

Cf th G
o t‘f’“ " HVYVY am. /p'm‘by the deponent_ UM5 /‘M%’V) o
PWWDPV

who is identified by Shri

?

Clerk to the office of the Chief Standing Counsel,

High Court, Lucknow Bench, Lucknow.

I have satisfied myself by examining the

deponent that he understands fully the contents of
this affidavit, which have been read over and
"' o o explained to him by me.

. M u |

JAVED
W g P Commssmuek

H!La*iggé’Ngv’}‘é‘é;H(g?A (3& TH COMMISSIONER.

L% @?M%g

BATE-.
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14 9 TU-24 & Yaq Wl gRT W4 de 1 Yl IR Rirfl, srurd
AT Td &F S STaaR 8 T 3y AAHH B gl M 8
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feqi® 21/08/24 @t yale 11:.00 &1 g fAuila fear mn gl
3T Bl e ST oY M~ SATRIT HIT B BT JRITGT & | T

AR I TG & 2P Adell JUN I d A Jiga

HAP R TR, Ydex-8l, 3eiiel, T@IS HI YH W Had
GHA1-TH.UL-14 F THU-24 & Haq @Il gRT U dec St Yl R
R, SRR o Td I S SIadR [6d T Ay HfcrhHur o

gl Sd 9T ®d R YA e §d Td Afoiee 8l SAaaddl
gt

3{d: I SHTAHH DI G- S 8 faAIdb 21/08/24 B alg
11.00 I YT R TP AR BT aHTcht HRd gU SHTaH ey §d @
afge Yo ad duT N ad Iudsd s S 8 JERd Bl
FAERIT B BT HF B 8 SfAhHU DT g OF D1 HrAaT]
M Tab T BRI off Tob |

Yadrg

EIREELID

3R Fiaa
ufaferfy :

1. FSfIeR) agicy Te-s; & e adie1Y |

2. IUIHE HgIed &l 9iex aarpry |

3. Qe SUed SRl a@S & ga-iy |
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4. R Yy IUGa IR HEFR, TGS ! a1y |

o\

5. 3R TR ToRee (GTT) B AT HIaTg! ag |

6. SIFe HUBRI, SH-4 (Fo) TofdoUlo DI W W W% Higd IURId
YEPHR UgaNT U4 3Maxgdh HrdTe! /g |

7. THRY Y RY-3r6i &l 59 Ry & 91y fos fRad fafy vd 999 =R 99
3erEl T W% Ifgd ®Id IR

8. SURYT WWHR FIgih= HRId §U YA &1 WTell BRI B dRIATS! B |

9. SRR ST, UGN SIH-4 Tofdo Ulo B W W WK wigd
JURYT I[H Y HeolgR] Ud Hool Dl gedH aRTed HRiame! g |

10. 98O Qe STe, SATS] B 1axad HrdTel o
11. TR siftrg=ar (fdo / Tio) ) 39 fAdw & Try g

f Iaa fafy 3 I7a W fagya fasdea eg e &4

12.7d o &l Y WR A B 7 |

13. YMTEAE, Y- 3TN AGTS Pl HAIH B! 8 |

14.1 THRY UdcH &d, dofdo Ulo B 39 =M ¥ U¥d o ®id W)
UTeHRuT gferd a0 9 YHI-3feilie gierd 9d & 91 99-ag
RO B MR FaRIT §918 7@ T T8 g |

3R g
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Masked Aadhar Card/Id

AN IR
Government of India

ARArT JafAse ggarer wiitesior

Unique ldentification Authority of India
HTHie sH/ Enrolment No.: 1207/00668/00798

To

d fasid

Rashmi Bishnoi

W/O Ravindra Pal Singh,
202 grandeur park apartment,
b 50 mahanagar extension,
opposite j park,

lucknow,

VTC: lucknow,

District: Lucknow,

State: Uttar Pradesh,

PIN Code: 226006,
Mobile: 9415467487

Signature Verfied
Ouanaty sFres s Unase

o
Duse: 2028 0739 133048
I

3T9hT 3TN AT / Your Aadhaar No. :

XXXX XXXX 2559
) VID : 9161 6066 2066 0054

R fasitd

Rashmi Bishnoi

=1 faf/DOB: 01/07/1966
AN/ FEMALE

FTUR qEETT T G901 §, e a1 sy o1 T |

TS ITANT FAN (AT TS, AT TAR B/
FTHATET TEETATA ) Thi) F | e A R )
Aadhaar is proof of identity, not of citizenship

or date of birth. It should be used with verification (online
authentication, or scanning of QR code / offline XML).

XXXX XXXX 2559

Aadhaar no. issued: 22/12/2011

= W\
A'm n

AADHAAR

o
Govermnment of India

Details as on: 22/07/2025

= | INFORMATION

B NUR 9 $ GANT §, ANRSGAT AT SeAfQTY H 78t SeAtary
HIUR #eR URF TR Seqd gaar AR Rfagat § Rk el
& WHT & gxarder 9 Hrenfia §

B 3 UK 97 H PSS g fagea wEehaor el SR
Hierergr gAfEur & gRT Fediad far S afge ar 09 @R
# 3UCEY THNTUR A1 UK FEIR 13 Tk 9 § FGIR F13
B a0 a1 www.uidai.gov.in. X 3udey RIRE FIR A3
st &1 3T WS FAT B S o |

B 3uR Rfise ik gwia § )

B T AR 9 & TAdE ¥ graet # Hur & e amree & arfe
A IAF 10 a8 F F7 F A U a) FUR FH HIST FAT TR |

B 3mur RAffe sl AR IRl wrehdast F o da &
HEIA FAT ¥ |

W WUR # HUAT AEge Aat A AT e aude W |

W 3R FAEHT F A o F T wEIR 89 sEads #

W TUR/ERAREE F 39AT 7 T § FHG G ghARad & &
v snur/araARes afwwds R & sgae 5

B 33U & A aRA i SgAf O & e ane €

W Aadhaar is proof of identity, not of citizenship or date of birth (DOB). DOB
is based on information supported by proof of DOB document specified in
regulations, submitted by Aadhaar number holder.

B This Aadhaar letter should be verified through either online
authentication by UIDAI-appointed authentication agency or QR code
scanning using mAadhaar or Aadhaar QR Scanner app available in
app stores or using secure QR code reader app available on
www.uidai.gov.in.

W Aadhaar is unique and secure.

B Documents to support identity and address should be updated in
Aadhaar after every 10 years from date of enrolment for Aadhaar.

W Aadhaar helps you avail of various Government and Non-

Government benefits/services.

B Keep your mobile number and email id updated in Aadhaar.

B Download mAadhaar app to avail of Aadhaar services.

B Use the feature of Lock/Unlock Aadhaar/biometrics to ensure
security when not using Aadhaar/biometrics.

B Entities seeking Aadhaar are obligated to seek consent.

aar:
W/O % urer g, 03 Fedi urd smrée, dt o
AETATR QaRdias], Sfld 5 0, aaas, aaas,
TS,

I WA - 226006

Address:
W/O Ravindra Pal Singh, 202 grandeur park
b 50 mah i pposite j park,

lucknow, lucknow, DIST: Lucknow,
Uttar Pradesh - 226006

XXXX XXXX 2559
VID : 9161 6066 2066 0054

AIT ITTL, ALY g AT

- S - - - - -------—----e-e--eeece-eeemme-ee—ee-ee-e-eeeeeemeeeeemecoee-mmeeeo—-eeeemeeeeseesee-e—mme=e=-se-ooe == e - ]

R 1947 | B help@uidai.govin | @ www.uidai.gov.in
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Vakalatnama
IN THE HON'BLE GREEN TRIBUNAL,PRINCIPAL BENCH,
NEW DELHI

Nits'n Boivan Tiva—spplbi cacd™

VERSUS SR ;@%@m/m}s

éMchP T oS
Oh caseNo. /)5 | 262

BAH L BTN s s susnnsvirhesmu s SR A the undersigned do
hereby nominate and appoint Sri
Advocate Lokesh Kumar Choudhary Adv, Mob. No.: +91 9560216710, Email: veerlokesh@gmail.com
ANUT PANDEY sduozata , to be counsel in the above matter and for
me/us and on my/our behalf to appear, plead act and answer in the above
Court/Commission or any appellate Court or any Court to which the business
is transfer in the above matter, and to sign and file petitions, statements,
accounts, exhibits, compromises or other documents whatsoever, in
connection with the said matter arising there from, and also to apply for and
receive all documents or copies of documents, depositions, etc. and to apply
for issue of summons and other writs or subpoena and to apply for and get
issued any arrest, attachment or order execution warrant or order and to
conduct any proceeding that may rise thereout and to apply for and receive
payment of any or all sums or submit the above matter to arbitration.

Provide, however, that if any part of the Advocate’s fee remains unpaid
before the first hearing of the case or any hearing of the case by fixed beyond
the limits of the town, then, and in such an event my/our said advocate shall
not be bound to appear before the court and if my/our said advocate doth
appear in the said case he shall be entitled to an outstation fee and other
expenses of traveling, lodging, etc. Provided ALSO that if the case be
dismissed by default, or it be proceeded ex parte, the said advocate(s) shall
not be held responsible for the same. And all whatever my/our said
advocate(s) shall lawfully do I do here by agree to and shall in future ratify
and confirm.

Dated : [?...Q%...ZQZJ/ AW
Signature of Client @‘m B

(Lokem:fl:udhary) Advocate e

Per shml Bishn oI(Prlnclpal)

Enrl. No.D/568-B/2005 e ———— NcE Gt lie b Colaga

ACCEPTED:-

(Ala % Advocate
jay Sing

UP/6516/2005




